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'GUJARAT ACT NO. 23 OF 19721 » °
[Tme Gusarar Bssentran Servioss Marwroyanon Aot 1972,

. [12th Daccmber, 19'72.]
Amended by Guj. 34 of 1980.

An Act to provide for the maintenance of certain essential services and the
y normal life of the community. ‘

It is hereby enacted in the Twenty-third Year of the Republic' of India sz
follows :—

t.. (I) ThisAct may he callod the Gujarzt Essential ‘Services ’Mz;inteha@e
Act, 172, ‘ LT | Short title

: y L Y extent and
(?) It extends to the whole of the Stato of Gujarat. ' , commence-
) . ] : it AR . : ment.
(3) It shall come into force at once. ‘
2, (I) In this Aect, unless the context otherwise requires,— De.finitions.

(¢) “‘essential service” means,—
(7) all employment undor the State Government (including all officers -
and servantsof the State Legislatuve Scereteriat and of the High Court);
(¢6) any other employment or class of employment connected with matters
with respect to which the State Legislature has power to make laws, in res-
peet of which the State Government is of opinion that strikes in such employ-
ment or elass of employment would prejudicially affeet the- maintenance
of axy public utility service, the public safoty or the maintensnce of = -
supplies or services essential to the  life of. tho commanity: or would
result in the infliction of grave hardship on the community, and which
the State Government declares, by notification in the Official Gazette,
%o bo an esiential sorvige for the purposesof this Act. : :

(b) “strike” means the cossation of work by a body of persons employed
in any sssentinl service acting in combination or a concerted rofusal or a
rafusal under a common undorstanding of any numberof porsons who are or

hava hean so einployed to continue 1o work or te accept employment, and
includes— , BTt ‘

(2) rofusal to work overtime whore such work is nacostary for tho main-

tonance of any essontial servico ; - '

()~ any othor sonduet whieh islikoly to rosultin, or results in, cessation
or substantinl ratardation of worlc in any ossontial sorvieo.
1. Tor Statement of Objeets and Ronsons seo Gujorat Gével'nlnmntGuwtte, Lxtrn ()l'(lill:ll';f,
Part V, dated 11th December, 1072, p. 328, ‘ ‘ . )
iy This Aol wan agsonted 1o by tho Goverpor on the 12th Docombor 1072, AR
H-3806-1 '
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(?) Every notifiontion issuod undor Bll])'ﬂ.]'"ﬂlf”) (P)Oflcl‘:‘_}i" (?ﬂfﬁg}{:&clﬁfﬁ
(1) shall o laid Dofore the Stato Logislature immodistely @ 0}“ b o of
in session, and on the first day of the eommonce ment of tho nox il(lS.fl({n'
the Logislature if it is not in sossion, and shall GO0 Lo oporato ab t'hn }(:l:’cplraf:t;(l?l
of forty days from the dato of its boing so Jaud nr‘from tho rn—_r.f:s.f‘m_l y 1(‘" thno
Stato Logislature, as tho case may bo, unloss bofqu(_} f-h.o expirsdion o h
poriod a resolution approving the iesué of tho no.ification 1s passed by tho
Stato Legislature. ' '

3. (1) If the State Government is satisfied that in the pl_lblic interest ii_; is
necossary or expadiont so to do, it may, by general or spocial order, prohibit
strikes.in any ossontial service specified in tho Order:

(2) Axn Order madaunder sub-soction (I) shall be published in such manner

( Fo0 ;
as the State Government considers best ealeulnted to bring it to the notice
of the porsons affected by the Ordor.

(3) An‘Order made undor sub-section (7) shall bo in force for six months
only, but the State Government may, by & like Order, extend it for sny period
not oxcceding six months if it is sauisfied that in the public intervst it is
necessary or expediont so to do. -

(4) Upon the issue of an Ordor under sub-scction (1),— i
(c_i) no porson employed in any essential service to which the Order rulntes
shall go or remain on strike ; :

(b) any strike declarod or commenced, whether before or after the issie
-of the Ordor, by persons employed in any such sorvice shall be illegal.

4. Any person who commoncos a strike which is illogal under this Act or
g0os or remains on, or otherwise takespart in, any such striko shall, on convie-
tion, be punished with imprisonment for 2 term which mey extend to six months,
or with fine which may extend to two hundred rupees, or with both.

5. Any person who instigates or incites othor parsons to take part in, or othor-
wise acts in furtherance of, a strike which is illegal undor this Act shall, on eon-
vietion, be punished with imprisonment for a term which may oxtend to one
year,or with fine which may extend to one thousand rupees, or with both.

6. - Any porson who knowingly oxponds or supplios any monay in furtherance
01 support of a strike which is illegal under this Act shall, on convietion, be
Punished with imprisonment for s tcrm which may extond to one year, or with
fino which may oxtond to ono thousand rupeos, or with both.

1'(71: _Any action taken under section 4, 5 or 6 shall not affect, and shall be in
addition to, any action of g diseiplinary nature or any consoquencs ‘which may

onsue, and to which any person may be liablo by the terms and conditions of his

BOrviee or employment,
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B 8. Notwithstanding anyihiu contained - in the Codo of Criminel Procodure
1898.  1898*any polica o_fﬂcor e " rraso withoud warrand; #ny porson. who is roasonah] ,
suspectod of having committed any oftonce wundoy this Aet; and gl offt‘mm)"
under this Act shall bo non-bailable. ' ' ‘ ”

Borm. 9. Nothing contained in this Act shall 2pply to employment in rny industry
X1 7of 1[(not being an 11}(1_ustry which genoratos oloctrioity for the public or supplios or
}fﬁ' distributos clect‘fmclt.y tq the public),]to which the provisions of tho Bombay
N(I)i : Industrial Relations Act, 1946 or tho Industrial Disputes Act, 1947 epply,
No y

1947,

—

1. 'fhese prackets and Wot‘dﬂ Were inrerted by Guj. 34 of 1980, S 2.
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